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THE HARYANA C,OODS AND SERVICES TAX (ANIENDMENT)
BILL, 2026
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BII.L

.further to amend the Hun,una Goods ond sen,ice.s Thx Act, 20r7.

Be it enacterJ by the Legislature of the State of Haryana in the
Seventy-seventh Year of the Republic of India as follows:-

t. (1) This Act may be called the Flarvana Gcods and Serr-ices 'fax
(Amendrnent) Act. 7026.

(2) The provisions of sections 2 to 4 shall come into force from such date.
as the Government may, b.y norification in the official Gazette. appoint:

Provided that the Government may, by notification in the Oflicial
Gazette, appoint diff'erent dates for commencernent of different provisions of this
Act.

2. In the Haryana Goods atrd Sen,ices Tax Act. 2Ol7 (hereinafter called the
principal Act), for clause (b) of sub-section (3) of section 1 5, the following clause
shall be substituted" namely:-

"(b) after the supply has been effected, if for such cliscount, a credit note
has been issued by the supplier and input rax credit as is attributable
to such discount has been reversed by the recipient of the supply, in
accordance with the provisions of section 34.".

3. In sub'section (l) of section 34 of the principal Act. after the words "both
supplied are fbund to be deflcient", the words, brackets, letter a1d figures "or
where a discount referred to in clause (b) of sub-section (3) of section 15 is given"
shall be inserted.

4. In section 54 of the principal Act,-

(a) in sub-section (6), afler the words "supply of goods or services or
both" the words. brackets and figures "or of unutilised input tax credit
allowed under clause (ii) of the first proviso to sub-section (3)" shall
be inserted;

(b) in sub-section ( 14), after the words, brackets and figures ',sub-section
(5) or sub-section (6)", the u,ords", other than cases where refund of
tax is claimed on account of goods exported out of India with payment
of tax," shall be inserted.
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STATEMENT OF OBJECTS AND REASOI\S

The Haryana Goods and Services Tax Act. 201 7 (the Act) was enacted rvith

a vierr,,to make a provision for levy and collection of tax on intru-Stote supply of
goods or services or both by the State Govetnment.

2. It is proposed io amend the Haryana Goods and Sen'ices l-ax Act. ^2017 oti

the basis c'f the reL-orlnlendations made b;v the GST Council and on the lirres of
amendnents carried out in the Central Goods anci Sen'ices Tar Act. 2017 b1'Finance

Act. 2025 (CentralAct 4 o{ 2026).

3. The proposed Haryana Goods and Services Tax (Arnendment) Bill. 2026.

intcr ulio. provides for the following, namely: --

(i) to amend sub-section (3) of section i5 of the Act to do 311'6r' u'iilt
requirernent of linkiiig the post-sale discouut u,ith an agreement

specificaill,lintrred to relevant irrvoices and to refer to issuance of credit

note under seciion 3,1 where the input tax credit is rer,'ersed by the

recipient.

(ii) to amend section 34 of the Act so as to include the reference of discouni

referred under clause (b) of sub-section (3) of sectiott 15 in the said

section for rssuing credit notes fbr post-supply discounts.

(ffi) to amend sub-section (6) of section 54 of the Act to ertend the

provisions cf provisional refund to refunds arising out of inverted

dutY structure.

4. The Bill seeks to achieve the above objectit'es.

NA}i\B SI},IGH.

C hi e f M ini ster, H an-ana.

The Governor has,

2A7 of the Constitution of
Assembl.v the introduction

Chandigarh :

T'he 27th August, 2026.

in pursuanoe of Clauses (1) and (3) of Articie
lndia. tecommended to the Haryana Legislatir"e

and consideration of the Bill.

Dr. Virender Kumar Dahiya. IAS.
Secretary.

,nrr.l!.- The above Bill was published in the Haryana Government Gazette

(Extraordinary). dated the 2ith August, 2026, under proviso to Rule

IZB of the Rules of Procedure and Conduct of Business in the

I{aryana Legislative AssemblY.
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Financial N{emorandum

The proposed }{aryana Goods and Services Tax (Amendment) Bill, 2026
does not involve any reculTing or non-recurring expenditure from the Consolidated
Fund of State.
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ANNEXURE

EXTRACT FROM THE HARYANA GOODS AND
SERVICES TAX ACT, 2OI7

(3) The value of the supply shall not include an)'discount u,hich is given-

(a),'***{'
(b) after thr' supph' has been efl'ected. if -

(, such discourlt is established in terrns of an agreelnent
cntered into at or betbre the time of such supply and
specificallv linked to reler,'ant invoices: and

(u) input tax credit as is attributable to the discount on the

basis of documetrt issued by the supplier has been reversed

by the recipient of the suppll'.

34. (l) \\'here one or nlore tax inrroices ltavc been issued for supply of anv

goods or services or both ancl the ta.xable value or tax charged in that tax invoice is

found to exceed the taxalrle value or tax payable in respect of such supply'. or rvhere

the goods supplied are retumed by the recipient. or where goods or sen'ices or

both supplied are tbund to be deticient. the registered person. r,ilro has supplied

such goods or services or both, may issue to the recipient olle or more credit notes

for supplies made in a financial year cotttaining such particulars. as mav be

prescribed.

54. (i) * * * * *

(6) Notwithstanding any.thing contained in sub-section (5). the proper

officer may, in the case of any claim tbr refund on account of zero-rateci supply of
goods c-rr services or both made by registered persons, other than such category of
registered persons as may be notified by the Government on the recommendations

of the Council, refund on a provisional basis, ninety percent of the total amount so

claimed, in such rnanner and subject to such conditions" limitations and safeguards,

as may be prescribed and thereafter make an order under sub-section (5) for final
settlement of the refund claim after due verification of documents furnished by the

applicant.

\2)

(3)

(4)

(s)

*

{.



(7)

(8)

(e)

(i0)

(l l)

(12)

(13)

(14) Notrvithstanding anything contained in this section, no refund under
sub-section (5) or sub-section (6) shall be paid to an applicant, if the amount is less
than one tltousand rupees.
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